IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH

AT HMDERABAD

OA.470/97 ‘ dt.29-4=97
Between

Sri G. Shankaraiah . : Applicant

and

1. Commissioner

Customs & Central Excise
Seema Shulk Bhavan
Basheerbagh

Hyderabad A.P.

2, Union of India,
rep, by Secretary
Department of Revenue
Min. of Finance

North Block

New Delhi : Respondents

Counsel for the, applicant ' : C.V., Naréyana Rao
Adgocate

N.R. D=varaj
Sr., CGSC

*n

Counsel for the respondents

CORHAM @

HON. MR. JUSTICE K.M. AGARWAL, ‘CHAIRMAN

HON. MR. H, RAJENDRA PRASAD, MEMBER (ADMN.)




OA.470/97 : _ dt.?9—4-97

Judgement
Oral order (per Hon. Mr. Justice K.M. Agarwal, Chairman)

Heard the learned counsel for the app'licant on
|
admission. '

1. By this application under Section 19iof the Administra-
tive Tribunals Act, 1985, the applicant h§s madg a prayer
for quashing the Disciplinary proceedings|pending against
him since 22-4-1994. It was submitted before us that there
was no progress in the Departmental Egquiry although the
applicant retired in the meanwhile, |

2. We are of the view that only on the bround‘of delay

T or in view of the retirement of the applihant, the proceed-
ings cannot be directed to be dropped. wB are of the view

a |

that this petition can be disposed of at the admission

stage itself by directing the res‘pondentsl' to dispose of the
Enquiry proceedings within a period of s%x honths from the
date of receipt of copy of this order, i

3. Accordingly, we dispose of this petition with a
direction to the respondents to dispose 6f the pending
Disciplinary Enquiry against the applicaht within a period
of six months from the date of receipt of copy of this

order, No cosgs.

1 DY S
(H. Rajendda Prasad) . (K.M. Agarwal)
Mem Admn, ) Chairman

: i
Dated : April 29, 97 _ ,
Dictated in Open Court %; i
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To

l. The Commissioner,
Customs & Oentral Excise
Seema Shulk Bhavan,

Basheerbagh, Hyderabad A.P.
2. The Secretary, Union of India,

Dept.of Revenue, Min.of Finance,
North Block, New Delhi,

3. One copy to Mr.C.V.Narayana Rao, Advocate, CAT.Hyd.
4. One copy to Mr.N.R.Devraj, Sr.CGSC; CAT.Hyd.:

5. One copy to D.R.(A) CAT.Hyd.

6. One spare copy.
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IN THEL CENTRAL ADHINiSTRiTIVE TEIBUNAL
HYLRRABLL BENCH AT HYLERABAL
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THE HON'BLE MR.JUSTICE K-M. %co-wo\a
CEZE~CHEATRMAN.
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THE HON'BLE MR.H.RAJENDRA BisSamanlo

Dated: DA - (.7 ~-1297
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Dismisped. , t

Lismisped as withdrawn
Dismispec for default.
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